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31-03–2022 

Plaintiff / petitioner is represented.  

Today is fixed for order on the petition 

No.1059/2022 filed by the plaintiff/petitioner under 

Order VI Rule 17 read with Section 151, 152 and 153 of 

CPC for amendment of plaint, judgment and decree.  

Perused the instant petition. In the instant 

petition, the plaintiff/petitioner has pleaded that he had 

instituted the Title Suit No.40/2018 for specific 

performance of contract against the defendant and 

accordingly this court passed ex-parte decree against 

the judgment vide judgment dated 21-01-2019. That in 

the in page No.10, line No.2, schedule of the plaint, the 

Dag number was wrongly typed as 28 instead of 272 

and the P.P. number was wrongly mentioned as 272 

instead of 28. Again, due to wrong Dag No. and P.P. 

No. mentioned in the plaint, in the decree also page 

No.3 line No.2 of the schedule, the Dag No.28 is 

wrongly typed instead of 272 and P. P. No.272 is 

wrongly typed instead of 28. Hence, the 

plaintiff/petitioner filed the instant petition to pass an 

order for correcting the above mentioned mistakes in 

the plaint and decree.     
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Heard learned advocate of the plaintiff/petitioner 

on the instant petition. Also perused the case record.  

From perusal of the case record it appears that 

the abovementioned mistakes needs to correct. If the 

amendment is allowed, there will be no question of any 

kind of loss, injury or prejudice caused to the 

defendant. Hence, for proper adjudication of this case, 

the prayer of the plaintiff/petitioner to amend the 

plaint, judgment and decree is allowed.  

D/A is directed to write the correct Dag No.272, 

which was wrongly mentioned as Dag No. 28  and P.P. 

No. 28 which was wrongly mentioned as P.P. No. 272, 

in the page No.10, line No.2 of the plaint and page 

No.3, line No.2 of the decree, in red ink.  

Misc. (J) case is disposed of accordingly.  

 

 

   

 

                                                                                     

 

 
 


